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I, the Chairman of the Committee on Private Members' Bills and Reso-
lutions, having been authorised loy the Committee to present the Report 
on their behalf, present this Twenty-first Report. 

2. The Committee met on 28 July. 1986 for-

I. Examination of the following Constitution (Amendment) Bills 
under rule 294(1)(a) of the Rules of Procedure:-

(1) The Constitution (Amendment) Bill, 1986 (Insertion Of 7WW 
article 3IA, etc.) by Shri Balasaheb Vikhe Pati!o 

(2) The Constitutior. (Amendment) Bill, 1986 (Amend7nent 01 
cmcZe 335) by Shri BaJauheb Vikhe Pati.!. 

(3) The Constitution (Amendment) Bill, 1986 (Amendment of 
amcle81, etc.) by Shri Balasaheb Vikbe Pati!o 

~ 
(4) The Constitution (Amendment) Bill, 1986 (Amendment of 

article 163) by Shr1 P. Kollllldaivelu. 

(5) The CoDStitution (Amendment) Bill, 1986 (Inse1"tion of 'IM!IU 
crticle 46A) by Shri Syed ShahabuddiD. 

D. Classification and allocation of time for discussion of ... 
(tride Appendbr;) under clauses (b) and (e) of rule 294(nat 
the Rules of Procedure. 

Examination of Cautitution (Amendment) Bills 

3. The Committee considered tile Bills and arrived at the followinC 
findings as 8 result of their examinatlllla of the Bills:-

Finding. of the Committee. 

(1) The Constitution (Amendment):aw. 1988 (I'Met'tion of fteW 
article 38A, etc.) by Shri Balata1aeb Vikhe PaUl. 

The Bill .... to amend the ConstitutiOn with a view to provide that 
the State sballeil4eawur to provide free educatioD aDd medical t.c:il:ities 
to eeoQDR:akally Weaker sectiOns of aociety and alto provides for rI88r-
vadon of posts and appointment. for them. 

After c:onsklering all aspeets of the Bill, the Committee l'f!C.'OOPM"4 
that the m8lllbet' may be permitted to move for leave to irAtrocfuce tM 
Bill. . 

(p.T.O. 
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(2) The Constitution (Amendment) Bill, 1986 (Amendment of 
aTticle 335) by Shri Balasaheb Vikhe Patil . 

. The Bill seeks to amend article 335 of the Constitution with a vi~ 
to prOvide that the ci>ncftsioris, facilities, etc. .pJ;OVided to the S~ec:tU1ed 
Castes, Scheduled Tribes and other econoIDlcally weaker sections of 
society by public enterprises' should also be provided to them by indus-
tries in the private sector. 

After considering all aspects of the Bill, the Committee recommend 
that the member may .bepennitted fa move for leave to introduce the 
Bill. 

(3) The Constitution (Amendmerit) Bill, 1986 (Amendment of 
Article 81, e~~.) by Shri Balasaheb Vikhe PatiL 

•• I ,. 

The Bill Seeks to ilIl\end the Constitution with a View to restore ·to" 
Parliament its power to constitute a new Delimitation. Conunission be-
fore the year 2000 A.D. so as to re-organise the constituencies according 
to the present population and the number of voters. . . 

. After considering all ~pects of the Bill, the Committee reetrnunend 
that the member may be pennitted. to move fQr leave to introduce the 
Bill. 

(4) T1U! Constitution (Amendment) BiU, "1~6 (Amendment of 
article 163) by Shri P. Kolandaiveluo 

The Bill seeks to ainend· article 163 of the Constitution with a view to 
provide that the Governor of a state shall not be required tQ exercise his 
diacretionary· powers .in deciding the question of according sanction to 
prosecute the Chief Mipister or a Minister .of the State. " . 

" After conaidering "all aspects of the 'Bill, the Committee recommend 
that the member may be pennitteci to move for leave to introduce the 
Bill" 

(5) The Constitution (Amendment) Bill, 1986 (InsertiOn Of new 
Article 46A) by Shri Syed Shahabud.din. 

~,'The Bill seeks to insert a new artli:le 46A in the ConstitUtion with a 
View to provide that the state shall respect the identity-of the religious, 
linguistic and ethnic minorities and encourage its preservation by pro-
moting their educational and econo~ic advancement and protecting them 
against phYSical violence. 

~fte.r cOllliidering all aspects of the Bill, the Committee recommend 
that the member may, be permi~d.to move for leave to introdu~ the. 
Bill 0 "'"". ". " • 

ClAsaifipl.tion And AUdcAtion of' time to Bills 
~ I. 

4. The Co~ittee then consideled classification and allocation 'of time 
to eleven BiUI; specified in Appendix. . 

I .... 

.' 5. After considering all aspects of the Bills, the CommIttee recom-
mend ·that (iJ the Constitution (Amendment) Bill, 1986 (Insertion of new 
a.rtide "30A, etc.) by Shri Priya' Ranjan Das Munsi, (iil the ConstitutiOn; 
(Scheduled Tribes) Order (Amendm~nt). Bill; 1986 (Amendment·otothe" 
Schedule) by Shri Sharad Dighe, (iii) the Central Sales Tax (Re~al) 
~ll; 1986 by Shp. Balasabeb" Vikbe. Patil, and' (iv) .the ~cation of 
~~employment oBill, 1~B«? by ShD ~. Mollah. Qe placed 'incategory: 
A and the. rem8lnUlg seven BilI$ be placed in category' 
'B'. The COmmlttee recommend allocation of time for each of the Bills 
Il&...~?wn in column 5 of the Appendix. 
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Recommendations 

6. The Committee recommend that-

(i) Sarvashri Balasaheb "'VikhePatil, P. Kolandaivelu and Syed 
Shahabuddin be permitted to move for leave to introduce t~eir 
Consf;it\ltj.on .(Amendment) Bills; and 

~~: ": (ti) the,"Cl~iiication ~. allocation of time to. Hills by the Com-
mittee:' as'shown in the Appendix, be agreed to by the House. 

Nn.-: DI:LHI; 

July 28, 19&6 - ---
Sraoo714 6. 1908 ~Saka) 

M. THAMBI DURAl, 
Chairman, 

Committee on Private Me~beTs' 
Bills and Resolutions . 

• J 

I'"·' 
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